NHRC notice to
DC, SSP and CMD
BCCL over Sept 5
mines accident
PANKAJ : DHANBAD

The National Human Rights
Commission (NHRC) has
issued notice to the deputy
commissioner and senior
superintendent of
police(55P) as well as to the
CMD of BCCL and has called
for an Action Taken Report
following two major acci-
dents earlier this month in
BCCL claiming lives of sever-
al persons.

The notice has been
served owing complaint of
Uttam Mukharjee, former
chairperson of Child Rights
committee, who in his

complaint has alleged
that illegal coal mining and
violation of safety rules hy
an outsourced company
authorised by BCCL near
Butu Babu Bungalow,
Ramkanali area, Baghmara
block, Dhanbad, caused a
major accident on
September 5 claiming six
lives when a heavy vehicle
carrying contract workers
fell about 300 feet into the
water and in another inci-
dent that took place simul-
taneously, several houses
collapsed causing injuries
and loss of property. It has
been alleged that The com-
pany was not following safe-
ty standards, roads happen
to be unsafe, and blasting is
done carelessly.
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R 3BT HFEIH T ardl

https://www.aaijtak.in/madhya-pradesh/story/bjp-mla-nephew-issues-legal-notice-to-
kamleshwar-patel-over-machli-links-Icin-dskc-2330688-2025-09-11

11 fIdeR 2025, 1:56 PM

MP News: HIOTd H S TReb1, T4 forgTe 3R sABAfeT & SRIG! 9 ok Heeard weat
URaR ¥ s U HHel A Rl 1 o foran 8. I fdare wgha a-arfieR SiahT (NHRC)
& Ta U BT o e X URe § USHI.

MP News: JSTHT-T HIUTd o H&ATd Tl URAR' | 3701 19 Sits o4 UR BJP fauris &
Yol = HIU o gd HaAt 1 oK o 5. et foret 3t RygTaa die @ dioid faeures fayits
UI3% & Yol SH% UIed o BN ] HHAYR TS B BT Alfed Holl 3.

S UT6® = BT e Jrere Hifear iR R FR forar, eIt # g0 ¥ 3Ry
UIRIY T BT T 6T 8. Afde Ioidl gHRN F Tl & YR R g1 3(U- §1d [ad g
§. SfFTd 3MRIY T A TS Tl Bl SMBRI oex ot Sl 3.

T SHTUHT T 3R 30D AR HSAT §8d TR 307 SHUR A 7Y RGBT AT 3R
ST, 3 for T a2 SR forelt Tt STHSRT o TR SR THR SRIT T §. Tgd 34
f3 MU! 3T SIS} EXHd BT AT g1 . Al 3T SF AR ST B T 6, ol
AT ST SR B TR,

T 3R IRT IRGR HRAT ST Ure & THdd Sriddl §. g9 & ot forelt sravrey an
RIEf ) FETaT Al & 8. Al 3! Urdf 3R 3Mu R S Bie T HRicwd! ol Hig]
TR SHRI UIeT 3R ITT B! AT HigH ATed IWBR Bl T-ATH B BT Hiord T
foran 3. fores fore & Sue Tsaldie & SN STUeh! diiTd Aifed 3ol 6T §. ardl 3
qrdei+e TU ¥ 30 4T T 99 P dabTd 919 o ¢ HI%! A, a1 fihR S $RaATg
& e OR feu.”

NHRC I¢ & gIferT X Ue ¥ U1 faarg

51 § fob AP AHATIBR ST & Hae e B 3 $ig UIge IR THR $RIY T
3. fiRid S A X R o, "o faeeh I S W 9Hg Uéd AHd T Afad
W4 I HAYGR 1 HaRT Fd1 S GaThId & ol ST G fAdds idl fa 98 v
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FHAYR Ted forar ake
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DI § HIell TRAR’
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BTl IR H BT ARHR &8 AR BT 4T Yhal, 21 Jafadi sRIAG

https://www.livehindustan.com/uttar-pradesh/meerut/story-police-raid-in-meerut-s-
kabadi-market-uncovers-human-trafficking-operation-201757628760546.amp.html

Thu, 12 Sept 2025, 03:42:AM Dr. Vipin Tada

Meerut News - TR3 & HaIS! 96IR H &8 TR & ol §¢19 S8 IR SUHRY &1 TS|
o gfad BIESTM 3R AFAYSR N & Y Ui = Taued! ¥ Rierd &1 off|

gferg - SRars | 21 gafad, 5.

RS & Hag! ITOR 3d1% § ¢ AR & ol 984 HId! IR SIaRT oRAHRIRN 618 o
W1 31 TR gidd BT SR Ui AHaieR Sl Yew Udis 3 taead 33 9
Rrprd ®F | et e & Add H EH TR [PaR Id BIUART HR05 | 40 il &t
AH A Q) 9 B HRAE F Ui SIS Faereh, IR Gale 3R U ATeb & 3fefar 21 Jafaa
& RS BT S 9§ 7 SR WR G gof Hrran 8 | e gfaq wrase
faeelt & Savaex dikg Rig 3 9T 2019 H TSdldhe YHid AreR &1 AT R gRbic o
RS & Hars! SR H Gt 58 HIGT DI 8§ B BT TS T |

PIo] JaTfern1si 7 STRdIc U gawh-H T foh 48 SMUR 78! dRIE 3R HIS [ia &1
AT ATt 2023 & 15 HIS WA B AT € T8 | IS WA & d1E Tgi 4§ AUR
BRI S AT AP AR AN e fgies § 3 FHDHRT IR THLE! 1 o
foran | ToTed = et dhe & Ag@ § Tuacy, Afedn 9 ¥ 40 Yo il &1 A a1 |
& 7 AR Id HIST W o= & | g1 9§ Uid gadb! &1 udhal| =gl 3R gafad! dfed
21 AT Ushe! T8 | I8 ISR, ST 3R AUTd &1 X+ aTall ¢ | 37 A1 $© o
&1 qoft 1 U ggma R gfe um @ | 3 IR SIaT YT SR IR goTd ¢ |
TH T8 HF Ul SIGR U & SR AT TART Bt 3R I THGHT B T g | o off
fHRINT &, I8 a1 Hedul ArHfd o THef U=T fHa1 STU | gier &1 A1d & -i1d 9 g1 T
g DT U= Gfad By faeeh & SRR dikk g - Sarl o siTg gied = &1
ART a8t Aioh R Aih! i §1 TTaN[G S9P Hlo UR <8 AR Id 8T AT BT §a1...
D] TR & D3] IR &g TUR &1 Ryevrad et ot | Wefl & Agad § A9 s gfa
BS TS ¢ 1 A RN 1 IRUAR e 71 sk gafadl ik wiganah &) B¢ & ama
U AT ST
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NHRC 7 E-B1A W Ufaefid 91e fa! IR qid SRars &1 faar e

https://jantaserishta.com/delhi-ncr/nhrc-orders-immediate-action-on-sale-of-banned-
knives-on-e-commerce-nhrc-e--426068

12 Sept 2025 12:16 AM Shiddant

DELHI &l TP AHaIBR SaRT (THU=sRE) A 1R Ame # Sy forn g, forad
TP IS HRIG 3R AT A 'SEHSIeg IR UAsId a1 oo ofF &1 RIsrd
o1 At 39 AT H SN A AT 3R a1 Wenfie! #arerd of 10 faf & iR
HRATS RO (THRET) TRgd TR BT 31T foan § | rifores wrfedt A Rismd # Sk
T AT foh §-HIHY WehiH "sios e TR gasmi Ufaefdd 916 od S g &, S
YRATT BT, TaRIT =0 J 3R Tae, 1959 & dgd SORTY ¢ | 36T Hgl U f T a1
ST GRET & TT W BT HRUT 99 T § R R HIFA BT Ieaio B 3G g
I 39 U, W AP AFANIGR AN ¥ T Td gAY B BT SR1Y faar T

ST AFATYDR AN A 59 fRIbrd W TR 3 fdgR $d §T URT 12 & ded Alicd
SR B3 BT S AT 1 SMANT F SR BT URMAE =0 | 7R AHafieR See &
U T AT AR HAAT & fIa B g A 1 A | oman A ug off wat i o
T, 1959 o Iead 3R ATaol-d YRE&T TR 3P THIG HI DR [Gxqd SIid g1 A1l
3TN A Hafd T &1 98 e i & 9 59 Ame § dRaTs &1 Ruic 10 feAi &
MR ST B U D2 | S TTHA 1 SAHBRT MdRD JRET fAUTT, 778 HAe, URd TRDR
CARN KRIE]

RIprasdl A 5ar & smeeics T WR fo@ 36 3 A% 1 dhad Aael-d YR& & ford Tk
B BRI &, Sieh I RIFG B! BT H S Hd ¢ | I611 g8 H a1 T Idal
o1 fapt T R ToRT & &1 3R 3roR1y &) dgTaT fid TavdT 8, S AHanieR] &l Ieao
| 1S AP AHATYSR ST - 59 A UR fagd oiid & o eiferd et o1 frawT
SR} fman B 1 Oy €Y, ARt 7 g YAfda v o1 o sewr faan § o 39 wrae o et ufekamg
ReR 3R e gt &l
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UR: TSR] A '3-PH Y WehH' W Uidefd ard o o amda J faar
ARd DHRATS BT AT

https://www.bhaskarhindi.com/other/news-1185328

12 Sept 2025 12:12 AM

ST AHATYSR SN (TTTFSRE 3 TR we # 99 fordn @, forgd uep ammfors
HIwar 3R 3iferaadr A 'sieHSicsT W Hasfid a1% od IH &1 Rierad & 4t 9

AW T SRR A goac - 3R a1 Wi Bared &i 10 fadl & iR eRars ~kaid
(TR TR A BT 3w faar g

5 faeeht, 12 RydeR (SmEueew) | I THaISR SERT (TIegsiReR) 3 TR ama &
I foran g, for et aHIfoTe Srddrdl SR SifigerT 7 'sieHses T R Ufasfid arge
99 SH B! g @t R 59 e ® a3 Sadea iR e enfie! dared &
10 fat & HieR BRarg RUIE (TR Ugd = 1 3mewy faar g

IS SRiddl A FRIerd § $RIY TR AT {6 -5y QehH 'SeHsegd I
I3 Ufafeid a1 o off X8 &, off YRad BT, faRiy &9 9 SR Tae, 1959 & dgd
3ORTY § | ST He1 UT b T A% Ardol+eh YR&T & o1l TR T HRUT &7 Thd g AR
R BT BT Ied PR G 51 351 39 e, W AP AHATIBR AR J dhTdl
TXAET B BT SRIY fobam T

RS AFATYDR ST 59 fRIebrdd IR TR A fdaR @d §T URT 12 & ded Ailcd
SR A BT MR a1 §1 ST 7 SRIUT & TRMAYS =0 ¥ MR AFaeR See &
U H 4@ 3R AT $ Aiad B Sfid HA BT e e

3TANT A I8 T b STRI Uae, 1959 & Ieera SR ATdel-ds Y& IR TP JHTd B
AR faegd Sifd g aTfed | SN 3 Hefdd Hared &1 98 Siex o fan fs 9 59 ama o
HRATS P RUIC 10 &A1 o R SN BT TG DR | I A DI AHDRT TARD FRET
fIUTT, 78 HaTe, YR WRHR B H € 718

RIGRIaEHd - gar o 'sivsicsT R 9% | T 91 7 Had qrael-db JR&fl & oy
TR BT HRUT I §, Ffeh T RIF S o1 1 e avd g1 314 I8 Hft FeT o T
IAG! B foh! T VI SToMRI & T 3R SURTY DI Fg1aT FHd bl ¢, S AFANYDHRI
T Ieied g
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NHRC seeks report on fatal mines accidents in Jharkhand

https://newsarenaindia.com/states/nhrc-seeks-report-on-fatal-mines-accidents-in-
jharkhand/56064#qgooqgle vignette

September 11, 2025, 06:32 PM

The notices followed a complaint by ex-Child Rights Committee chief Uttam Mukherjee,
alleging safety lapses and illegal mining caused the accidents.

The National Human Rights Commission (NHRC) has issued notices to the Deputy
Commissioner and Senior Superintendent of Police of Dhanbad, as well as to the
Chairman-cum-Managing Director of Bharat Coking Coal Limited (BCCL), seeking an
Action Taken Report within seven days over two fatal incidents reported earlier this
month in Baghmara block.

The notices were issued after a complaint filed by Uttam Mukherjee, former chairperson
of the Child Rights Committee, who alleged that violations of safety norms and illegal
mining activities led to the tragic accidents. According to the complaint, on September 5,
a vehicle carrying contractual workers plunged nearly 300 feet into water near Butu
Babu Bungalow in Ramkanali area, resulting in six deaths.

In a parallel incident, several houses in the vicinity collapsed, causing injuries and
property loss.

Mukherjee alleged that the outsourced company engaged by BCCL was operating
without adhering to safety standards. He further claimed that roads were unsafe,
blasting was carried out recklessly, and coal mafias were involved in illegal mining
operations, including the reported use of child labour. The complaint stated that these
practices not only caused the accidents but also posed a continuous threat to human
lives and constituted serious violations of human rights.

Taking cognizance of the matter under Section 12 of the Protection of Human Rights
Act, 1993, the NHRC bench led by member Priyank Kanoongo directed its registry to
issue notices to the concerned authorities. The Commission has sought a detailed
inquiry into the allegations and a status report on the action taken within a week.

The notice was served by Brijvir Singh, Assistant Registrar (Law) of NHRC, in
compliance with the Commission’s directive.
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Court rejects plea for narco-analysis of two accused of harbouring
Pahalgam attackers

https://www.tribuneindia.com/news/bashirahmadjothatd/court-rejects-plea-for-narco-
analysis-of-two-accused-of-harbouring-pahalgam-attackers

03:17 AM Sep 12, 2025 IST

The court ruled that the “scientific techniques” will violate the right against self-
incrimination

A special court rejected the plea of National Investigation Agency (NIA) for narco-
analysis and polygraph test of two persons arrested in the Pahalgam terror attack case.

The court rules that the “scientific techniques” would violate the right against self-
incrimination. The two accused were identified as Bashir Ahmad Jothatd and Parvaiz
Ahmed. The terror attack of April 22 in which 26 people civilians were killed drew
criticism from across the world. Different countries expressed solidarity with India in
wake of the dastardly attack after which the country launched “Operation Sindoor”
attacking terror infrastructure in Pakistan. Bashir and Parvaiz were arrested for
providing shelter to terrorists involved in the Pahalgam attack.

“Today, both the accused have been produced in a court. Both have submitted in the
open court that they are not willing to undergo polygraph or narco analysis test,” the
court stated in its six page order.

While the order was passed on August 29, its details came to the light only on
Thursday. As per the order, the NIA’s chief investigating officer approached the court
seeking permission to conduct a polygraph test and narco analysis of the two accused.

The Deputy Legal Aid Defence Counsel rebutted the NIA’s claims that Jothatd and
Ahmed had voluntarily agreed to tests. The counsel stated that the NIA’s plea be
rejected because “no voluntary consent statement of the accused in the custody of
prisoners was taken by the agency’.

“Involuntary administration of the scientific techniques such as narco-analysis and
polygraph examination test will violate the ‘right against self-incrimination enumerated’
in the Constitution,” the court stated while dismissing the NIA’s plea.

In the order, the court also cited a Karnataka High Court judgment and National Human
Rights Commission guidelines on polygraph test, narco analysis and brain electrical
activation profile. According to the guidelines, the consent of the accused for such
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scientific tests should be recorded before a judicial magistrate and the actual recording
of a lie detector test be done by an independent agency, like a hospital, and conducted
in front of lawyers.

As per NIA, the two accused knowingly harboured three armed terrorists at a seasonal
dhok (temporary shelter of nomadic) at the Hill Park before the attack targeting tourists
in the Baisaran valley in the upper reaches of Pahalgam. “The two men provided food,
shelter and logistical support to the terrorists, who had, on April 22 afternoon, selectively
killed tourists based on their religious identity, making it one of the most gruesome
terrorist attacks ever. Both Parvaiz and Bashir have been arrested under Section 19 of
the Unlawful Activities (Prevention) Act, 1967. Further probe in the case is going on,”
the NIA had stated after their arrest.
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J&K Court Denies NIA Request for Polygraph and Narco Tests in
Pahalgam Terror Case

https://lawchakra.in/other-courts/nia-polygraph-narco-tests-pahalgam-terror/?amp=1

Sep 12, 2025 IST Hardik Khandelwal

Jammu and Kashmir court has rejected the NIA'’s plea to conduct polygraph and narco
analysis on two men arrested in the Pahalgam terror attack, stating it would violate their
right against self-incrimination. The accused had earlier consented, but the court upheld
constitutional protections.

Srinagar: A special court in Jammu has turned down the National Investigation
Agency’s (NIA) request to conduct a polygraph test and narco analysis on two men
arrested in connection with the April 22 Pahalgam terror attack.

The court ruled that using these “scientific techniques” would go against the
fundamental right against self-incrimination guaranteed under the Constitution.

The NIA had claimed that the accused had themselves given consent for the two tests,
arguing that they wanted to prove their innocence. However, when the court summoned
them, both contradicted the agency’s statement.

The accused — Bashir Ahmad Jothatd and Parvaiz Ahmed — were arrested on June 26
for allegedly giving shelter to the terrorists who carried out the brutal attack.

The court’s six-page order noted:

“Today, both the accused persons have been produced...Both the accused persons
have submitted in open court that they are not willing to undergo polygraph or narco
analysis test.”

The order, passed on August 29 but revealed only now, shows that the NIA’s chief
investigating officer had formally approached the court for permission to conduct the
tests.

The defence counsel strongly opposed the plea. The Deputy Legal Aid Defence
Counsel argued that the NIA'’s claim of voluntary consent was false, pointing out that

“no voluntary consent statement of the accused in the custody of prisoners was taken
by the agency.”

The court agreed with this objection and ruled:
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“...involuntary administration of scientific techniques such as narco-analysis, polygraph
examination test would violate the ‘right against self-incrimination enumerated’ in the
Constitution.”

In support of its reasoning, the court referred to a Karnataka High Court judgment and
also cited National Human Rights Commission (NHRC) guidelines on the use of
polygraph tests, narco analysis, and brain electrical activation profile.

The NHRC guidelines make it clear that consent for such tests must be recorded before
a judicial magistrate, and the tests must be carried out by an independent agency such
as a hospital, under the observation of lawyers, with the entire process recorded.

According to the NIA, the two arrested men knowingly sheltered three armed terrorists
at a seasonal dhok (hut) located at Hill Park before the massacre in Jammu and
Kashmir’s Baisaran valley, near Pahalgam.

The agency stated:

“The two men had provided food, shelter and logistical support to the terrorists, who
had, on April 22 afternoon, selectively killed the tourists based on their religious identity,
making it one of the most gruesome terrorist attacks ever. Both Parvaiz and Bashir have
been arrested under Section 19 of the Unlawful Activities (Prevention) Act, 1967.
Further investigation in the case is going on.”

On April 22, terrorists stormed into Baisaran meadows, popularly called “mini
Switzerland,” and opened fire on tourists.

Twenty-six people were Killed in the attack, including 25 tourists from different states
and a local, Syed Adil Shah, who had tried to save the visitors by bravely attempting to
snatch a weapon from one of the attackers.

A month later, on July 28, the army neutralised all three terrorists who had carried out
the killings.



NEW INDIAN EXPRESS, Online, 12.9.2025

Page No. 0, Size:()cms X ()cms.

NATIONAL HUMAN
RIGHTS COMMISSION

New Indian Express

J-K court rejects NIA plea for polygraph, narco analysis of Pahalgam attack
accused

https://www.newindianexpress.com/nation/2025/Sep/11/j-k-court-rejects-nia-plea-for-
polygraph-narco-analysis-of-pahalgam-attack-accused-2

11 Sep 2025, 5:15 pm

In the order, the court cited a Karnataka High Court judgment and National Human
Rights Commission guidelines on polygraph test, narco analysis and brain electrical
activation profile.

JAMMU: A special court here has rejected the NIA's plea for a polygraph test and narco
analysis of the two men arrested in connection with the Pahalgam terror attack, ruling
that the "scientific techniques would violate the right against self incrimination.

The National Investigation Agency, which took over the case five days after the April 22
terror attack that killed 26 people, had informed the court that the accused had given
their consent to the two tests to prove their innocence.

However, Bashir Ahmad Jothatd and Parvaiz Ahmed, who were summoned,
contradicted the NIA's claim.

They had been arrested on June 26 on charges of allegedly providing shelter to the
terrorists involved.

"Today, both the accused persons have been produced... Both the accused persons
have submitted in open court that they are not willing to undergo polygraph or narco
analysis test," the court said in its six page order.

According to its August 29 order, the details of which have come to light only now, the
NIA's chief investigating officer approached the court seeking permission to carry out a
polygraph test and narco analysis of the two.

The Deputy Legal Aid Defence Counsel also rebutted the NIA's claims that the Jothatd
and Ahmed had voluntarily agreed to the tests.

It asked that the NIA's plea be rejected because "no voluntary consent statement of the
accused in the custody of prisoners was taken by the agency."

"... involuntary administration of scientific techniques such as narco-analysis, polygraph
examination test would violate the 'right against self-incrimination enumerated" in the
Constitution," the court said while dismissing the NIA's plea.
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In the order, the court also cited a Karnataka High Court judgment and National Human
Rights Commission guidelines on polygraph test, narco analysis and brain electrical
activation profile.

According to the guidelines, the consent of the accused for such scientific tests should
be recorded before a judicial magistrate and the actual recording of a lie detector test be
done by an independent agency, like a hospital, and conducted in front of lawyers.

According to the NIA, the two arrested knowingly harboured three armed terrorists at a
seasonal dhok (hut) at the Hill Park before the attack targeting tourists in the
picturesque Baisaran valley in the upper reaches of Jammu and Kashmir's Pahalgam
town.

"The two men had provided food, shelter and logistical support to the terrorists, who
had, on April 22 afternoon, selectively killed the tourists based on their religious identity,
making it one of the most gruesome terrorist attacks ever.

"Both Parvaiz and Bashir have been arrested under Section 19 of the Unlawful Activities
(Prevention) Act, 1967. Further investigation in the case is going on," the NIA had said
in a statement after their arrest.

On that day, terrorists attacked tourists at Baisaran meadows, also known as mini
Switzerland, and killed 26 people -- 25 tourists belonging to different states and a local
Syed Adil Shah who attempted to save tourists by snatching the rifle of one of the
attackers.

On July 28, the army eliminated all the three terrorists who were involved.
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